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have the information but I will
collect it, but so far as I know no
complaint has been received about he
misuse of power.

Surr H. D. RAJAH: Sir, ...

Mr. DEPUTY CHAIRMAN: Not

after he has replied.

Sart H. D. RAJAH: I only want to
know if tipping on horses is allowed
under the law.

Mg, DEPUTY CHAIRMAN: Order,
order. The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

THE ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS BILL, 1957

Tue MINISTER or STATE IN THE
MINISTRY or EDUCATION AND
SCIENTIFIC RESEARCH (Dr. K. L.
SHrIMALI): Sir, I move:

“That the Bill to provide for the
preservation of ancient and histori-
cal monuments and archaeological
sites and remains of national
importance, for the regulation of
archaeological excavations and for
the protection of sculptures,
carvings and other like objects be
taken into consideration.”

The House will remember that I
had given an assurance that I would
bring forward a comprehensive
measure on this subject. That has
been overdue for some time, since the
present law is entirely unsatisfactory.

The Constitution has distributed the
subject under three heads. There is
entry 62 in the Union List, there is
entry 12 in the State List and there

and Remains Bill, 1957 136

is entry 40 in the Concurrent List.
Though the Constitution has thus
distributed the subject under three
heads there is only one law and that
is the Act of 1904 which operates.
The difficulty with regard to this
Act of 1904 is that as far as the
State List is concerned, the Act
becomes completely ineffective,
because the Act of 1904 vests the
executive authority in the Central
Government and the Central Govern-
ment is not in a position to exercise
authority in view of the constitutional
provision which vests such authority
in the State Government. Therefore,
the Act of 1904 has practically
become a dead letter so far as ancient
monuments falling in the State field
are concerned. The main purpose for
bringing out this measure now is that
it will now be a self-contained law at
the Centre which  will apply
exclusively to ancient monuments of
national importance falling wunder
entry 67 of List I—the Union List,
and to archaeological sites and
remains falling under entry 40 in the
Concurrent List. The Central Gov-
ernment has also advised the State
Governments, to enact thelr own
legislation in respect of ancient
monuments falling under entry 12 in
the State List. In this way we will
ensure that there is no overlapping of
jurisdiction and no confusion which
arose from the Act of 1904, I am
glad to say that the State Govern-
ments of Orissa and TUttar Pradesh
have already enacted their legislation
in this matter, and we have been
told that Bombay and West Bengal
have also prepared their Bills and
they would now be introduced.

The present Bill is  broadly
modelled on the lines of the Act of
1904. Tt does contain certain new
provisions which are intended to
overcome certain difficulties which we
had experienced in the working of the
Act of 1904, I would draw the atten-

tion of the House to some of the
important provisions.
Firstly, I may point out that in

the Act of 1904, the Collector had
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been given wide powers and he had a
wide jurisdiction snd functions to
perform. In the changed -circum-
stances, the Collector is naturally
responsible to the State Government
and he is disinclined to perform
certain statutory functions without
reference to the State Government.
Therefore, it has been considered
necessary to give some of these powers
to the Department of Archaeology
itself and some of the functions
which were formerly performed by
the Collector will now be performed
by the Director General of
Archaeology.

Then on the lines of section 3 of the
Act of 1904, the present Bill provides
for monuments or sites to be declared
of national importance by a prelimi-
nary and formal notification in the
Official Gazette instead of by a law
passed by Parliament as is now neces-
sary under the Ancient Monuments
and Archaeological Sites Act of 1951.
Everytime,we want to declare or
protect a monument, we had to come
to Parliament and pass a legislation.

Now, Sir, after the amendment of
Entry 67 of the Union List by the
Yeventh Amendment to the Cousti-
tution in 1956, the Central Govern-
ment has been given the necessary
powers to protect the monuments
through a notification in the Gazette.
It would be seen that the Act of 1904
had also provided that the Central
Governmert, if it wanted to protect
or maintain any particular monument,

could enter into certain agreements
with the owners of 1ine monuments.
Certain  conditions were provided

under which that agreement could be
entered into. It has however been
found by experience that some of
these monuments which are in private
hands are being neglected since the
swners are not willing to enter into
iny agreement with the Government.
Now, Sir that creates a very difficult
sosition. The monument is a national
reasure and certainly we would not
ike these national treasures to be
wasted, Now, the new Bill provides
hat where the owner of tne protected
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monument refuses to enter into such
an agreement, the Central Govern-
ment may make an order for the
maintenance of the monument which
shall be binding on the owner. Clause
9 makes that provision.

Now, Sir clause 24, gives power
to the Central Government to regu-
late excavations in archaeological
sites which are not declared to be of
national importance. Now, according
to clause 24, “No State Government
shall undertake or authorise any
person to undertake any excavation
or other like operation for archaeolo-
gical purposes in any area which is
not a protected area except with the
previous approval of the Central Gov-
ernment and in accordance with such
rules or directions, if any, as the
Central Government may make or
give in this behalf.” Now Sir, the
House is aware that from the national
point of view it is very important
that our archaeological sites should be
properly protected. Sometimes, out of
ignorance and sometimes out of
selfishness, people have been destroy-
ing some of these important sites and
therefore, it is necessary to give this
power to the Central Government to
regulate these archaeological excava-
tions and clause 24 makes that pro-
vision.

Diwan CHAMAN LALL (Punjab):
Which are the protected monuments
which are in private hands for the
purpose of which clause 9 of this
measure is being approved?

Dr. K. L. SHRIMALI: I do not have
the list with me but there are quite
1 number of such monuments and
we have had difficulties in arriving
at agreements. In Orissa there are a
rnumber of monuments in regard to
which we have been trying for the
last several years to enter into agree-
ments but we have failed. Now, that
power of making an order is to be
vested with the Central Government.

Surr AMOLAKH CHAND
Pradesh): Would the hon.
like to circulate the

(Uttar
Minister
list of these -
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monuments that are in the posses-
sion of the Education Ministry?

Dr. K. L. SHRIMALIL: The monu-
ments that are protected by the Act
of 1951 are already contained in the
Act itself. I may refer the hon.
Member to the Ancient and Historical
Monuments and Archaeological Re-
mains  (Declaration of National
Importance) Act, 1951 which was
amended in January 4, 1954. There
was also another amendment of the
Act in 1955 and that gives the com-
plete list.

SHrr P. C. BHANJ DEO (Orissa): 1
have got one dated 1953—1951, 1953,
1954 and 1956. There are some addi-
tions to the protected monuments
since 1951,

Dr. K. L. SHRIMALI: There are
amendments in 1951, 1954 and 1956.

Surr P. C. BHANJ DEO: 1 have

got a Bill here dated 1953.

Dr. K. L. SHRIMALI: I will have
to check up with regard to 1953. There
were amendments in 1951, 1954 and
1956. :

SHr1i P. C. BHANJ DEO: I have not
been able to find the 1954 one in the
Library.

Mgr. DEPUTY CHAIRMAN: Bill in
1953 enacted into an Act in 1954,

Dr, NIHAR RANJAN RAY
Bengal): The one dated 1953
Bill and the one dated 1954 is
Act.

(West
is a
the

Mgr. DEPUTY CHAIRMAN: Prob-
ably, what you have got is a Bill.

Surt P. C. BHANJ DEO: But this
also contains a list.

Mgr. DEPUTY CHAIRMAN: May
be but that is a Bill.
Sarr AMOLAKH CHAND:. If you

would permit me, Sir, I shall explain
the point that I wanted to raise with
the hon. Mmister. The monuments

mentioned in the ~chedules of the
various Acts are those monuments
which have been accepted by the Gov-
ernment of India but there are other
monuments about which the Gov-
ernment of India have not taken any
decision. This is the proper time when
the Members of Parliament would
like to go into that question and
decide whether we should accept those
monuments or not.

Dr. NIHAR RANJAN RAY: This
can now be done under a Notification.

Dr., K. L. SHRIMALI: 1 was
explaining that certain power has
been given to the Central Govern-
ment for regulating excavations in
archaeological sites and clause 24
makes that provision. Now, it has
also been noticed that sometimes
ugly structures and ugly builings are
put up near the historical monuments
and those ugly structures spoil the
whole site of the protected area.

Clause 19 deals with restrictions on
enjoyment of property rights in pro-
tected areas. It says, “No person,
including the owner or occupier of a
protected area, shall construct any
building within the protected area or
carry on any mining, quarrying,
excavating, blasting or any operation
of a like nature in such area, or utilise
such area or any part thereof in any
other manner without the permission
of the Central Government”. For
example, in Orissa, the temples there
are some of the best of our monuments
and the best of human creations but
if you go round the temples, you find
all kinds of ugly' structures put up
sometimes for selfish purposes. Gov-
ernment have been trying to remove
these but the people would not agree
and, therefore, this clause has been
introduced and this clause gives power
to, the Central Government to restrict
the building operations and also
auarrying and excavating or blasting
near the monuments.

A new provision has been introduc-
ed with regard to compulsory
purchase of antiquities and qther
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objects of historical and archaeologi-
cal importance on payment of
compensation. Our country, of course,
is very rich in these antiquities but,
sometimes out of neglect, sometimes
out of selfish purposes, etc.. these
antiquities are being destroyed. Now,
clause 26 gives the Central Govern-
ment power in this regard. It says,
“If the Central Government
.apprehends that any antiquity men-
tioned in a notification..... is in
danger of being destroyed, removed,
injured, misused or allowed to fall
into decay or is of opinion that, by
reason of its historical or archaeolo-
gical importance, it is, desirable to
preserve such antiquity in a public
place, the Central Government may
make an order for the compulsory
purchase of such antiquity at its
market value and the Collector shall
thereupon give notice to the owner
of the antiquity to be purchased”.

Surr H. D. RAJAH (Madras): I
cannot understand the market value
in the case of antiquities.

Dr. K. L. SHRIMALI: The market
value will have to be assessed.

Then, Sir, sometimes during the
process of excavation also some
antiquities are discovered. Now, Sir,
the Central Government can, in
accordance with clause 23(3), “make
an order for the compulsory purchase
of any such antiquities at their mar-
ket value.” That provision has also
been made in clause 28. Then, Sir, the
Act of 1951 and section 126 of the
States Reorganisation Act, 1956, are
being repealed without affecting the
declarations made thereby.

" Then there are other Clauses
according to whichk the Central Gov-~
ernment will have to give compensa-
tion, and whenever they are
acquiring certain monuments or
antiquities, compensation will have to
be paid to the owners, and the
provision has been made. But it is
very difficult to determine how much
compensation will have to be paid,
because it is not possible to assess
the amount of money which will have
to be paid, beforehand.
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Then clause 38 of the Bill empowers
the Central Government to make
rules.

Sir, these are some of the important
provisions which have been added to
the Act of 1904. This makes the law
self-sufficient. The Central Govern-
ment will now be able to look after
the monuments which are either in
the Union List or in the Concurrent
List, and the State Governments have
bheen advised to enact their own legis-
lation for the protection of their
monuments. After this Bill has been
passed, that confusion which existed
in the past on account of this
misundersianding will be removed. I
therefore request the House to con-
sider the BIill.

Mgr. DEPUTY CHAIRMAN:
moved:

Motion

“That the Bill to provide for
the preservation of ancient and
historical monuments and archa-
eological sites and remains of
national importance, for the
regulation of archaeological exca-
vations and for the protection of
sculptures, carvings and  other
like objects be taken into considera-
tion.” .

Surr H. D. RAJAH (Madras): Sir,
while generaly approving the con-
tents of this Bill there are certain
doubts which are not cleared by this
Bill, which is supposed to be a com-
prehensive piece of legislation’ now
brought forward by the Government
of India, but at the same time the
Minister said that the States are
requested to pass similar legislation.
There is again a confusing thing in
the minds of the people because,
when these ancient monuments are
to be protected and preserved, 1
always welcome a single authority. If
the Government of India takes over
the responsibility and spends enough
money on these ancient monuments,
that should be enough and then the
function of the States will, under
a devolution of authority given by
the Centre, be to take care of these
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monuments, and there is no use the
States again passing legislations which
are duplicating and which will create
again confusion in the minds of the
public.

Then, Sir, when we come to clause

2 (b) (iv) it says, ‘antiquity”
includes any article, object or thing
of  historical interest.” I am

not able to know whether “any arti-
cle” includes statues, much more so
when we are all opposed to the perpe-
tuation of slavery in the form of
statues which we see all round this
country.

SHrRt AMOLAKH CHAND: It is
there “which has been in existence for
not less than one hundred years.”

Surr H. D. RAJAH: Therefore I
want to point out that a clarification is
necessary and it should read ‘any
article, object or thing of historical
interest which has been in existence
for not less than one hundred years”
but not the statues of ioreigners.
The Britishers came and squatted
here and their history of this coun-
try is placed at one hundred years.
There are their monuments or rather
statues wh ch may come as articles
under this sub-section 2 (b) (iv), and
you can allow these monstrous things
to be perpetuated and allowed tc be
xept in India in any part. That is a
shameful aspect which we should get
rid of, I want a special provision
inserted in this Bil] that the statues of
foreigners, in whatever form they
may be and anywhere in this coun-
try, are not a part of the monuments
or do not come under any of the
provisions of this Bill. Unless you
insert a positive clause to that effect
you will be perpetuating the obsolete
hold on this country by foreigners
in the form of statues and monu-
ments. The history of a hundred
years is not the only history of our
country. Our country’s history dates
back several thousands of years, and
these intruders who came stealthilv
and took charge of our country by
vlaying one against the other, their
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memories cannot be allowed to be
perpetuated in any form in this’
country, This is a matter which
Government must take note of. As
you know, Sir, in the various States
agitations are being carried on for
the British statues to be removed
from public places. But I know the
apathy and indifference and light-
hearted attitude of the Government of
India. If they were realistic enough
to understand the position and if
they were reflecting truly the nature
and the aspirations of our Indian
people and if they were really in
touch with the public opinion in this
country, all these monstrous exhi-
bitions throughout India would
have been removed, and the bronze
or whatever the component part of
which the statue is made would have
been utilised for better purposes, to
augment the resources for our Five
Year Plans. Electric wires and so
many other things could be had and
there is the bronze stuff which couild
be melted and put to productive use,
but nobody seems to think about 1t.

SHRIMATI T. NALLAMUTIU
RAMAMURTI (Madras): But you ar~
using the language of the foreigner.

Surr H. D. RAJAH: A foreign lan-
guage can be used. Language has
nothing to do with individuals. I am
speaking English in order to defeat
the English, I speak English in
order to carry home to them that
they are strangers and are unwanted
elements in this country. I speak
Hindi to be affectionate to my Hindi
brethren. I speak my Tamil language
because it is my mother tongue. So
there is no quarrel with the language.
We can destroy them with the same

weapons which they used against
us. That is the thing.
Mr. DEPUTY CHAIRMAN: Well,

come to Ancient Monuments.

Sur1 H. D. RAJAH: So my point is
that foreign statues are not part of
the monuments and they are not
wanted in this country. Therefore,
Sir, in all respects we should have
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an amendment of the Act, but it
must be made clear beyond doubt
that no foreign vestige of any type
is part of the ancient monuments of
our country. Therefore that clause is
to be changed.

Then, Sir, we come to a very funny
proposition and that is this. It is in
sub-clause 8 (3) which says, “The
Central Government or the owner
may, at any time after the expiration
of three years from the date of exe-
cution of an agreement under this
section, terminate it on giving six
months’ notice in writing to the
other party:

Provided that the owner shall pay
to the Central JGovernment the
expenses, if any, incurred by it on the
maintenance of the monument dur-
ing the five year immediately preced-
ing the termination of the agreement
or, if the agreement has been in
force for a shorter period, during the
period the agreement was in force.”

This is a funny clause in this Bill
‘You go and declare that a certain
thing is a monument and you take
charge of the monument from the
owner. You incur expenditure to
maintain it for sometime, and then,
if you think fit, you give back that
monument to that man and say, “You
pay me back the money spent on its
maintenance.” Is it to make him
bankrupt by this provision, or are
you acquiring that monument for
some consideration and for some
purpose, or are you entering into an
. agreement with the owner to make
him pay back the expenses that you
incur on its maintenance? Where is
the fun of your asking back the
money from the owner? Are you so
much poverty-stricken? Are your
resources so bad that you should
have to take the money back?

Dr. K. L. SHRIMALI: I may inform
the hon. Member that I have an
amendment on the subject to fhe
effect, “That at page 5, line 35, for
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the words ‘“the owner shall” the
words “where the agreement is ter-
minated by the owner, he shall” be
substituted.

Serr H. D. RAJAH: Whoever may
execute the agreement this is a Baiil
which is intended to take charge of
and protect the monuments, and the
Government itself is to be made res-
ponsible, and if there is money to be
spent, they spend the money on the
monument. Either it is a monument
or it is a stone. You might have
taken a stone from the owner there-
of considering it to be a monument
and incurred expenditure on its main
tenance, and then some higher offi
cer may find that it is not an ancien
monument and that the expensecs
should not have been incurred. To
escape from such a contingency you
may terminate the agreement with
the owner and demand from him the
expenses incurred on the maintenance
of the alleged monument. I cannot
allow such things to happen, So
before you declare that a certain thing
is some ancient monument or some
antiquity, before you go'into the
historical aspect of its nature you
should be doubly assured and pro-
tected yourself. When it has been
taken as a ‘“protected monument”
and when you spend money on it,
it is for good that you have spent it
and there is no need for you to makc
the owner pay back the money which
you have spent on it, That clause
is highly improper in this Bill and
must be removed.

4 P.M.
Then, I come to clause 9. It says:

“If any owner or other person
competent to enter into an agree-

ment under section 6 for the
maintenance of a protected
monument refuses or faills to enter

into such an agreement...... the
Government may make an order
providing for all or any of the
matters specified in sub-seciion

(2) of section 6 and such order
shall be binding on the owner
or such other person and on
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every person claiming title to the

monument  from, through or
under the owner or such other
person.”

Sir, you may make an order on the
owner but what is the effect of thac
order? Is it that he should main-
tain compulsorily or that money
should be spent by the owner com-
pulsorily? And if that man pleads
inability to maintain or even to hand
over, what is the position? The
order alone is not enough. You take
full responsibility for it. You can
order for the monument or the
antiquity to be handed over to you but
your order will be only on paper
and that man will refuse to carry it
out. Then wunnecessarily you have
to harass him for failing to comply
with your order. You have to pro-
secute him and there must be penalty
that if a man refuses to carry out
the order, he shall be punished with
simple imprisonment or rigorous
imprisonment or with fine or with both.
Now, what is the meaning of such
a thing in a Bill seeking to provide
for the preservation of ancient monu-
ments and archaeological ‘Tremains
and things like that? You have to get
the support of, and co-operation
from, the person. If a person refu-
ses there must be valid grounds for
his refusal. Probably it may be his
great-great-great grandfather’s
burial ground which he cherishes
and loves and your order will not
be effective on him, If you want to
treat it as a monument of national
importance, in that case you have
to take over. Your order has no value
and it is not possible that sumply
because you gave an order, that order
must be carried out or obeyed for
monetary considerations. That is
not the way in which a monument
is to be acquired.

Then, if we come to clause 20, what
do we find? It says:

“If the Central Government is
of epinion that any protected area
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contains an ancient monument or
antiquities of national interest
and value, it may acquire such
area under the provisions of the
Land Acquisition Act, as if the
acquisition were for a public
purpose within the meaning of
that Act.”

That clause is very ambiguous. If
the Land Acquisition Act is to be
applied, does it mean that the con-
tents are also included for purchase
or does it only mean the land where
they are situated?  Suppose for
example a certain area is there in
which precious possessions are held
and they are very ancient. We do
not know what is there. Suppose
there is a tomb. What kind of a tomb
is that is a matter which the Gov-
ernment must decide. When you
want to acquire that particular land,
the man says that there is this tomb.
You must pay for the tomb. For ins-
tance, in Madras there is a funny thing
happening, In a certain corner of
Mount Road there is a tomb being
preserved by some mullahs who make
a lot of money with that. If you go
to the Round Thana, in the corner
somewhere near the Mount Road,
opposite to Wellington talkies, you
will find this tomb and this is sup-
posed to be containing the remains
of some ancient saint. Some people
are maintaining it and making a lot
of money out of it. When you want
to acquire this if they refuse to part
with it, what is the position? There-
fore merely if you say that a place
will be acquired on the basis of the
Land Acquisition Act, it will not be
all right and above all, the Govern-
ment must have a basic principle
in mind, namely, what is to be dec-
lared as an ancient monument and
once a declaration is made, you
have to negotiate with the private
parties concerned, whoever they may
be, and with their willing co-opera-
tion and assistance you must con-
clude a deal with them. Then do not
equivocate about it. There must not
be any equivocation about it; there
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issued about that. We take charge of
ancient monuments and when we |
take charge of them, they become
the nation’s property. There is no
question of higgling-haggling after
this; there must be no dilly-dallying.
When once you take charge, all the !
other things found here must be
completely eliminated. There is no
point in taking over a thing first and
then handing it back. There is no
point in acquiring simply the land
and not doing anything for the con-
tents of the land. There should be no
question of such dubious methods
being allowed and then have litigation
started on these points. If that is
done, it will be a lawyers’ paradise
again; it will not be preservation of
ancient monuments, stones or coins or
things like that. I do not want a
situation like that to arise.

Then there is another funny pro-
position here which you will find if
you read clause 26(1):—

“If the Central Government
apprehends that any antiquity
mentioned in a notification issued

under sub-section (1) of section
95 is in danger of being destroyed

removed, injured, misused or
allowed to fall into decay or'is
of opinion that, by reason of its

historical or archaeological impro-
tance, it is  desirable to preserve
such antiquity in a public piace,
the Central Government may
make an order for the compul-
sory purchase of such antiquity
at its market value and the Col-
lector shall thereupon give notice
to the owner of the antiquity to
be purchased.”

What is the definition of ‘antiquity’
which you have seen in the Bill?
Antiquity includes any article, object
or thing of historical interest, any
coin, sculpture, manuscript, epigraph,
or other work of art or craftsmanship

. of 2,000 B.C, I am not referring

and so on. There are so many defini-
tions about antiquity. Let us iake, for
instance, a coin. We see in a place an
antiquity in the form of a gold mohur '
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to
AD, I am talking of B.C. We can
never assess the market value of this.
If it is taken over, what is the market
value our friends are going to pay?
There is no possiblity of its market
value being assessed. Nobody is
having it as a current exchange in
the Stock Exchange as Mundhra group
of shares which are sold in the ex-
change where there is buying and
selling, there is inflated price and then
a deflated price, where when a
purchase is made it goes up and the
next day the price falls to Rs. 2|- and
so on. So far as the Archaeological
Department is concernd, this coin may
be an important thing but its market
value cannot be assessed. Thereiore
what I would suggest is—and I am
always positive in my suggestions;
you know it very well—you say a
price acceptable to both the parties.

If you put that in, then it is a ques-
tion of opening negotiations and no-
body else will come and purchase it
because we have get a provision for
compulsory acquisition of  antiqui-
ties. When that provision is there,
nobody else will be interested and
therefore the market will not come
into the picture. We can pay a price
agreed to by both the parties end
acceptable to both. Therefore this
clause requires modification if a pro-

per working of the Act is our main
maotive.

Surt N. C. SEKHAR (Kerala):
Here ‘market value’ is unnecessary.

Surr H. D. RAJAH: That is what is
I say.

Now we
reads:

come to clause 27. It

“Any owner or occupier of land
who has sustained any loss-
or damage or any diminution of
profits from the land by reason
of any entry on, or excavations
in, such land or the exerc.se of
any other power conferred by this
Act shall be paid compensation
by the Central Government for

such loss damage or diminution
of profits.”



151 Ancient Monuments and [ RAJYA SABHA ]

Archaeological Sites

[Shri H. D. Rajah.]

This is wholly unnecessary because
I feel that no man can trespass Into
another man’s house., He will be
immediately prosecuted. Trespassers
are not allowed. @Why should a man
sustain damage or any diminution of
profits by an unwarranted act? A
man cannot enter into another man’s
property and carry on digging opera-
tions. That itself is a basically wrong
thing to do. You cannot come into my
house and start digging. I may ask
my servant to eject you or push you
out or I will ask the Police to come
to my aid and you may be pro-
secuted. So before you enter into
another man’s house for digging
operations you must have an agree-
ment with the man. First you enter
into an agreement with him and then
go and dig his grave.

I have no objection. But before you
go and do something, you involun-
tarily or rather by force enter into his
house and start digging and then he
howls and then you step in and then
here you want to give him compen-
sation. That is wrong. The
basic principle itself is wrong, And
the way to do the thing, for assess-
ment of the value of the antiquity or
the ancient thing is that we should
first of all have to ascertain whether
there is anything of importance in
that house or in that compound. If
there is, then contact the man, pre-
serve his individual freedom and
liberty, negotiate with him and the
basis is not the basis of clause 27, but
the basis is again the basis of agree-
ment. Therefore, you have to talk to
him in a manner which will appeal to
him and never pay the public exche-
quer’s money in the form of compen-
sation to somebody who does not
deserve it or whose sanctity you vio-
late and then give compensation.
These are wholly out of question and
it is not the way to deal with him.
Therefore, preserve his dignity and
his honour. Give him the protection
that he demands in law and then do
not enter and say something has been

gnd Remains Bill, 1957 152
done in order to dig your grave. I
come here and give you compensation.
That is not the way to deal with that
and you must have a better concept
of life and sanctity of life and pro-
perty.

Now, Sir, I come to the last point.
Though the Bill is a very desirable
one, there are very serious lacunae
and drafting defects. Once I had occa-
sion to tell this House that the draft-
ing is done by law college students in
our Secretariat. They do not have
enough time; they do not have enough
experience; and whenever a law 1s
made it is made in a hurry, within
twentyfour hours or fortyeight hours,
as the case may be, because they want
work in this Parliament and the
Parliament must be employed to talk
and so laws are made and they are
very defective. Subsequently they
are found useless in courts of law and
are creators of mischief and litigation.
Therefore, I would request the hon.
Minister again to go carefully through
the provisions of this Bill and even to
introduce an amended Bill on the
same and see that rational things
which are talked in this House are
implemented and a rational Bill is
brought before his House.

Mr. DEPUTY CHAIRMAN: You can
put in amendments.

N Migen fgsmefta  (w=w
g37) : SUEWETT wERT, qA gEAdr
¥ 5 7y fadas o7 9T F A
TTaT

[THE Vice-CHAIRMAN (SHrI M. B.

JosHI) in the’ Chair.]

T | TF U, AA(F T2F AT H7
FTH AL T 97, § AT FT6r qreod
gt {5 g7 faw & 1€ e FA TG 2
T FE TF ARG AR @Y AT
Sfera a3Y gf & fat geea F@ A
STaRaFar § )
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dar 5 wf fafrex weRy 7
FATAT, TEH ST & W A7 AT FoqT
qT, 8 IF FICT AT 5 &9 2Qo¥ &
F1AT A g7 fawq F 1§ eqo g 78
a1 1 4T g v S gf fres 7 8, €27 0]
W1 €22 foee § § AT €8 Yo oY Fiwie
forez § &, 37 A & weada wowr wom
FATEA Afg 177 ¥ ar ag ag
& €220 3 7l 7 39 fowg & FAA
T A3 § | FE OF 9T gUAT e
§ oG QL #1-98W & AR 39 W
O @S OFar wrAr Afgd Afew
ag FTH Y AN T § WifF FE @
T 39 fa9q § A 91 gHw
qfEeReT S AR F R 8, At W
1 A1 agd Tk gd €, 9O g o
& B agi F16r quar 9 § | g §
STt QAT 1 AR &, 7wl oft ag
ST BT 94T T & | AFFT IsAT TF
qaT eI § TgT 957 qUAT A et
FFAT & I FTH @A T g9 F FTC
ag FTH €T 9T § | T TIFIT G|
AR gfafafeqt & aaar § o garg
F1 ], SHY IAF( AT AT g |
oA TR TS T g faw g
T 1 TFFHIT F, Y2, 1 wreay
F WA If21E &7 qar o g% ) |
FIT & 79T A qga & qUA & A7
T IE ZTE | F1 qaT § fo g ey
A T I MY fFad eqAw g9
ARAaY 4 g1 | § fafre< argg ¥ @
AR 9 7g IrIAT FET fF ATerT A
ST ST T § ST 9 FTF & 919
g7 F WA T AT SATET AT & |
FAR 3 7 % T 01 gy a7 & v
I W 999 I ZfEe & Tar s
qFd § | AIgSTIEe) BT geoT arfeear
§ 5o 73 g, freg 7o o e & P gt
Y 95T ¥ OF T &) g9 & )
AT EFHT HT g&q G A7 AR
AFET A AT e Fvw § F v
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AT AT TAT FTH A6 & 1§
uFar g f5 9gad o & a At sw
TE HT AT ATHA 19T & IT g7 0
AT FHRAT A4 | 39 G¥aw | H 48
TE FEAT TEW 6 ST ogER AwEe
aAzE # fove &, U wamET %9
AR FF T § FoaT Famer adey
# Saworax fawam srar wfed o) anfirr
forar st =fgd | @Y ug w1 A1 A"
7 grm afew, iy 4 gEEr arEaa:
O FLATF |

Surr P. C. BHANJ DEO: Mr. Vice-
Chairman, it was with a sense of plea-
sure and satisfaction that I heard the

Minister make his statement in con-

nection with the Bill before the House,
especially so as it is calculated to fur-
ther archaeological finds and research
in this country, which is so rich in its
past heritage. But there is one matter
that was referred to by the first
speaker, and another matter which
was also referred to by the
speaker  before me, namely,
that this legislation is rather
late. It should have come long
before. And also, before bringing in
this legislation or proceeding with this
legislation, the House should have been
informed about the criterion the
Government adopts for declaring
certain monuments as of
national importance and others
of not national importance.
Thig is particularly so to me when 1
consider the fact that in the series of
amendments which have gone through
this House in connection with this
subject in the past, many fruitful sug-
gestions and information have been put
forward for the protection of ancient
monuments and the pursuit of archaeo-
logical research both on the floor of
this House and on the floor of the
other House. Some of these sugges-
tions, I am glad to say, have been
adopted by the Government, but others
have not been adopted so far, although
they were of a similar nature to the
ones which have been adopted. 1
would like to know why that is so.

i
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The House may remember that when
we debated a similar Bill to this in
1953, I had made certain suggestions
about the much neglected. Yogini
Chakras  existing in Orissa and
Madras. I had pointed out at that time
that these Yogini Chakras were com-
mon to Hinduism, Buddhism and
Jainism, and hence apart from their
being relics of archaeological interest,
they were important landmarks for
the study of social students and social
organisers who are naturally interes-
ted in the fusion of cultures. I also
pointed out at that time the sad state
in which these Yogini Chakras existed.
Much vandalism has been committed
in connection with them and, as the
hon. Minister himself has remarked,
the images have been broken and
shattered in many places. The Chak-
ras have " been destroyed. Circular
temples of this kind have been des-
troyed, here and there.

One of the chief distinguishing fea-
tures of these temples is their circular
structure. That is why they are called
Chakras. They are very similar to the
circular churches that England is so
proud of today. Although these Chak-
ras are very limited in number in this
country, it is only recently—I see by
the lists here and by certain informa-
tion given me by the Archaeological
Department—that two of these Yogini
Chakras have been taken under the
protection of the Central Government.
After the debate in 1953 it seems that
the Hirapur Yogini Chakra near Bhu-
baneswar and the Yogini Chakra of
Bhera Ghat near Jubbulpur were taken
under the protection of the Govern-
ment. Incidentally, I have not been
able to find the gazette notification
about the taking of the Behra Ghat
Yogini Chakra under the protection of
the Government, but 1 have been told
quite authoritatively by the Archaeo-
logical Department that this has hap-
pened.

Apart from these two Yogini Chak-
ras there are other Yogini Chakras
which are entirely neglected se €ar
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There is the Yogini Chakra at Coim-
batore in Madras of which it is sur-
prising to learn that the Archaeologi-
cal Department has no information
whatever. Although Dr. Cunningham
mentions about this Yogini Chakra and
gives the measurements in his Archa-
eological Survey of India, up to date,
repeated correspondence with the
Archaeclogical Department, to give
me facilities to go there and take
photographs for myself has been
utterly fruitless, because the Archaeo-
logical Department do not know where
the Yogini Chakra is. Similar is
the case of another Yogini Chakra
which is mentioned to be at Sorada.
Now, where Sorada is seems to be a
great mystery. Neither the Archaeo-
logical Department knows nor any
other Department or officer of the
Government of India knows . . .

Surr H. D. RAJAH: Do you know?

Surr P. C. BHANJ DEO: I do not
know, but it is mentioned in Cunning-
ham Report and the measurements of
the Yogini Chakra are giver. there, so
that with a  little labour, in my
opinion, the Government could easily
locate the place where these archaeo-
fogical sites and interesting relics are
situated.

It has been a source of some dis-
appointment to me that in spite of
repeated insistence on the floor of
this House and elsewhere, “he Yogini
Chakra of Ranipur Jharial ras not yet
been taken under Governmrent's pro-
tection. The condition of the differ-
ent images and the,Yogini Chakra
there is really deplorable. The images
have been shattered in many places,
and when I went there -'with the
Maharaja Sahib of Kalahandi in order
to do some research and take some
photographs, I had literally to pick
up stone by stone and put certain
images together in order to be able to
take any coherent photographs. They
were in such damaged concition.

Sir, it is my humble submission to
the Government that if they are
really serious about tackliig these
things specially in the archaeological
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field and in the field of ancient monu-
ments in the interest of Indian cul-
ture and history, it should be done
much more promptly and it should
be done by active people who will not

rest until they find these sites, until
they afford interested students and
research scholars opportunities for
writing about these works and pro-

claiming to the world how great our
ancient heritage was. In this connec-
tion I would also like to draw  the
attention of the Government to the
fact that in my last speech on this
subject I had pointed out to them
about the rich Tel Valley civilisation

in Orissa. The hon. Minister has
recently been to Orissa and has seen
for himself the richness of its

architecture and the greatness of its
ancient past. But this greatness is so
neglected, as he himself has no doubt
noticed and has mentioned in this
House, that unless active action is
taken promptly by the Government,
most of the good stuff that is there
for the benefit of this country and
this nation will be destroyed in a
short time. I would like to draw the
attention of the Government again to
the rich Tel Valley civilisation that is
still in existence and may go out of
existence in a few years or even
months. It is the Tel River of the
famous Taila Tata Vaha of the
Buddhist Jatakas, and it is on the
banks of the Tel River that these
hundreds of ancient temples and
monuments exist. Right almost from
the source of the river in Koraput up
to Ranipur Jharial a whole host of
old beautiful temples and forts are
there. It is full of not only old
temples and forts, but pre-historic
glass beads, gold coins of very great
interest belonging to the past and
Garuda coins of the Gupta period
have been dug up in this wonderfully
rich archaeological area. Therefore,
it is my humble submission  that
whatever the present law  provides
for the protection of this wonderful
heritage of our country in Qrissa, in
Madhya Pradesh, in Madras and
Rajasthan and other places, the Edu-
cation Ministry should make it its
first duty to begin in right earnest
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and employ active officers and
students to try and preserve this
rich heritage so that India can be
proud of telling the world what she
had in the past, and on that sound
ground what she has been able to
build in the present and what she can
look forward to in the future.

Sir, much fime has passed and
there are other speakers also. I want-
ed to give details about the Tel Valley
civilisation to  the Minister. But I
will do so in correspondence with
him. With these few words, Sir, I
will now end my speech and allow
other Members to speak.

Dr. NIHAR RANJAN RAY: Mr.
Vice-Chairman, I believe much has
already been said in favour of this
Bill and against. It is a Bill which
not only brings upto-date the Act of
1904, but it also consolidates quite a
number of amendments beginning, I
believe, from 1932 onwards right up
to 1956. The various adaptation
orders and amendment laws that
were enacted from time to time were
just stop-gap arrangements, and it
was necessary that all such stop-gap

arrangements be gathered rationally
into one self-contained consolidated
law of the land. The Minister-in-

charge has himself admitted that it is
rather late than too soon that this
Bill has been presented before us. I
agree entirely with him; much time
has been lost since we gained our
independence. We should have done
it earlier, for as a previous speaker
pointed out, already in the course of
the last 10 years much damage has
been done, and the overlapping con-
fusion of powers and privileges of
the Centre and the States did make
confusion worst confounded, and in
this overlapping and confused scheme
of things many sites and many anti-
quties have not only been destroyed
beyond recognition, but much has also
flown outside the country. I would not
try to tread the ground already cover-
ed by the Minister-in-charge, nor
would I try to present before you the
new provisions of the Bill to which
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attention has been drawn, It is true
that it brings the 1905 Act upto-date.
It is modelled on that Act, but it also
contains a few new and important pro-
visions intended to overcome certain
difficulties that were experienced by
the officers of the Department as well
as by the Government in carrying out
the subject matter of the Act in the
best and most efficient possible man-
ner.

Certain criticisms have been made
in regard to the general drafting of
the Bill, especially in respect of cer-
tain of its «clauses, T am not an
expert in draftsmanship, but as one
interested in Indian archaeology I
have gone through the various clauses
of the Bill and I am convinced, they
meet the situation: adequately, Whe-
ther there are legal flaws or not, I am
not competent to say; but some of the
criticisms that were voiced by Mr.
Rajah were, I amn afraid, beside the
point. He has raised objections
especially in connection with the
ownership business. Not that I feel
very happy about the concessions
extended and the concern shown in
respect of private ownership. I believe
we could have taken a more straight-
forward attitude. But the criticisms
that were madc¢ by Mr. Rajah, as 1
said, are irrelevant. I do not know
if Mr. Rajah has any experience of
actual archaeological work or work
connected with the declaration of a
certain archaeological site or a monu-
ment as a protected one, one that is
already in private ownership. It may
be that the archaeological department
takes up the guardianship of a parti-
cular monument or a site in private
ownership, il repairs the monument
in a scientific manner for, say, five or
six years; the owner may then want
to get it back provided he gives an
undertaking that he will carry on the
preservation and protection of the site
or the monument according to requir-
ed measures and standards. If he
does want It back, then there is no
point in the archaeological depariment
insisting on keeping it. I know of
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actual examples where things of this
nature have talien place.

[

I do not also feel very happy in
respect of the phrase ‘at its market
value’ in clause 26. This, I am afraid,
will create difficulties. I do not know
if this phrase ‘at its market value’ can
be taken out at this stage or not,
Antiquities as such have no market
value in the usual sense of the phcrase.
It is only the collectors who are
interested in antiquities and objects
of art, and there is a coll:ctors’ 1nar-
ket. But I know that this collectors’
market is a speculators’ market, and
if we enter this market, then, I am
afraid, there are bound to be difficul-
ties. But this being a simple matter.
I must not dwell upon it at any
length. I can only tell the House
that if it means the collectors’ market
then we are in for difficulties. I do
not find any other difficulty in resnect
of any other clauses of the Bill.

My friend, Mr. Bhanj Deo, is so
very right in what he saicd, but then,
he was speaking about Orissa alone.
My friend over there, the ex-Chietf
Minister of Madhya Bharat, spoke
about Rajasinan and Madhya Bharat.
He referred incidentally to the ancient
city of Mahichmati. I had been therr
once in 1937 and again in 1947, and
what damage amateurish archacology
is capable of can be seen at that very
site. Archaeology today is almost an
exact science. You cannct just dig
anywhere in anyv manner and brinz
out the antiquities. Thereky not nnly
you destroy the antiquities, but you
also destory valuable archaeological
and historical evidenee. It it very wel-
come therefore that some restrictions
have been put in the Bill 01 the right
of excavations and the Central Gov-
ernment have taken full power to
regulate excavations of archaeological
sites which are not declared to be of
national importance. Knowing a site
as an archaeological one and declaring
it as such and also as one of national
importance has a time-lag in-between.
It may take a year to declare it as a
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monument of national importance and
in the course of that one year, much
damage can be done by an ameteur
archaeologist, a collector or a curio
hunter, If therefore the Central
Government, which means the Director
General of Archaeology, in this case,
has the power to regulate excavations
there, whether it is by the State Gov-
renments or by Universities or by
private groups, it is very necessary
that all such excavations should be
done not only with the knowledge of
the Archaeological Department but
under the expert advice and guidance
of the Director-General of Archaeo-
olgy. I know of dozens of instances
all over India where amateur archaeo-
logists have done irreparable damage.
I would not name parties. Even in
the course of the last 2 or 3 months,
well-known amateur parties have been
carrying on excavations of sites in very
haphazard manner, not in the manner
prescribed and recognised by the latest
methods of archaeological excavations.
My friend over there referred to
Ujjain. I believe he is in the know that
important exacavations are being car-
ried on there by the Department for
the last three years. We have lived,
God only knows, for how many thou-
sands of years on this land, and
wherever you scratch, whether it is in
Rajasthan or in Madhya Pradesh or in
Orissa or in the South or even in the
new alluvium of Lower Bengal, you
strike archaeology everywhere. My
friend over there was complaining
that the Archaeological Department
does not take care of this or that site,
relic or monument. I know a liitle
bit of the very important and valua-
ble work of this Department since
my vocation takes me all round tour-
ing the art and archaeological sites in
India. I know also of the Tel Valley
culture to which reference has been
made. Anywhere you scratch in Orissa,
you come upon such treasures. It
is not possible for any Government to
protect each and every site and monu-

ment. Even in Bhubhaneswar, per-
haps there are about 600 temples, tak-
ing everything into account. Is it

humanly possible for the Department
103 RSD—7
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to protect each and everyone of them?
Even in the Te] Valley, only in the
course of one year, the Department
has declared as protected monuments,
about half a  dozen temples. The
Department or the Central Govern-
ment must go by the fact of relative
importance, must go by those
evidences which are more important
relatively. In a country which is very
poor in archaeology, even those of
poorest importance may be declared
as of national importance, but we are
so very rich that we can afford to
declare as such only those that are
historically and nationally important.

But I could not follow the Minister-
in-charge in respect of one thing. He
claimed—I know I can see from the
Bill—that certain powers that there
were vested with the Collectors of
Districts, have been taken away and
now vested in the Director General of
Archaeology. This would of course
ease the difficulties a great deal. But,
even so, whether it is in the States or
at the Centre, the Government shall
have to function at least in some mea-
sure through the Collectors and excuse
my saying so, from the point of view
of this Bill or the purpose of this Bill,
most of our Collectors are blissfully
ignorant. Once I approached a
Collector and ftried to explain the
importance of a particular site, out
without success, I cannot blame him.
In fact, Collectors too have to be ex-
plained what ‘Iconography’ or ‘archeaeo-
logy’ means. So, I don’t think just
on the strength of the clauses of this
Bill we can do without the Collectors
as such. I would therefore suggest
that,—if it would be possible, I don’t
know, some provision can be made in
the I1.A.S. Training School to give cer-
tain preliminary lessons to our I.A.S.
recruits so that when they are posted
in the districts, they can at least take
some living interest in local archaeo-
logy and cooperate more intelligently
with the Archaeological officers, whe~
ther of the State or of the Centre.

So far as Entry 12 of our list is con-,

cerned, the subject-matter of the Act
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of 1904 remains with the States. I
don’t grudge the power of the States.
At least two of our State legislatures
have enacted laws and two are going
to have similar laws enacted. The law,
I believe, in West Bengal, has gone
through one House. Let us hope that
in another 2 or 3 years all our States
will have their own laws. But then
it is not enough to have laws. It will
be necessary for the Centre to see that
well-equipped archaeologically trained
people are placed in charge of execu-
tion of these laws. Who is going to
see to that? Then the Centre shall
also have to maintain a certain amount
of liaison between the Central Depart-
ment and the State Archaeological
Departments, Unless there is some
liaison between the two, it will be
very difficult to achieve the object
that we have all in view.

Now I would not dwell more on any
other point. There are a few others
but there are also other speakers.
But I must make mention of one. 1
am not claiming to express the opinion
of the House or of any large or small
section of the House, much less of the
Government, but one utterance of Mr.
Rajah took my breath away and that
is in respect of total removal of all
statuaries belonging to India on this
side of the year 1757. It is true that
we had to fight the British Govern-
ment; we did not, however, fight the
English people. It may be also that
it is a record of disgrace on our part
as much as on the part of the British.
But to say in a responsible House and
in the Upper House of the Indian Par-
liament that all statuaries of foreigners
must be dismantled or must not be
kept in a public place, is, to my mind,
not something that does credit to this
House. I would just tell Mr. Rajah
that there is a statue of Kanishka in
the Mathura Museum. Kanishka was
a foreigner. Are we going to throw
it into the gutters? Whatever we
choose to do, I am afraid, we cannot
wipe away history and history has
recorded what Clive did and
what Warren Hastings did.

|

o If
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we remove statues, we do
not remove thereby what Clive or
Warren Hastings did. If there is
a really fine statue of Clive or Warren
Hastings, it is as much a  historical
monument of national importance as
anything else. Have we become so
low as to say that all foreigners
are  untouchables or unseeables
because they are connected with a dis-
graceful past of ours as well as of
theirs? Here we are speaking in a
scientific and academic spirit. We
are dealing with a histor'cal-archaeo-
logical Bill. Let us be fair; let us be
objective. We are speaking in terms
of history; we are not speaking in
terms of enraged politics, And I
believe even nationally too, a view like
the one given expression to, namely,
that all British statuaries must be
removed from all public places, does
not do any honour to cur national
prestige. If we reject a statue, we
would do so because it is an ugly
thing or an unhistorical object, not
because it represents Clive or Warren
Hastings. Remember that here we
are considering a Bill wh ch originally
emanated from one who so far as -
Indian history goes, is not remembered
with gratitude. He was Lord Curzon
and let us acknowledge he was the
father of the Act of 1904 which is the
foundation on which we are trying to
frame the new law. Thank you Sir.

off T @y (FEw 93%) : S9-
FaTERe A, & @i ArAed s
oo arzes oz fow faw,
984 Y FHTY T § 6T | &0
FXQT § | § ug awwar § fF gar fas
qga TgN WEAT wifed W, Afwe g
od arg WAt gg T T § wifE 39
faq & 7 g #Y aog & aga =¥ fawwd
g UF ST § AggT &' &7 G oY |

oy ez qrdes o fr g 3w d
gifera @ 3 §, a5 wa § 66 F agq
SaTeT € WX 99 9T F AT @A
TF FTeEe] ARAT & | AfF S S



165 Ancient Monuments and
Archaeological Sites

FATY S "egfa #1 arg feamdy & ar
ST g T TR #T a9 FEd €
© g% fag W gH Ty varer W @
FEAT g2 qF 1 gH 18 qFH1F TG HCAT
wifed, #ifF & a8 9 g § 5 gk
qgr ST ZH TR KT A § AR T
ST sFerT T TR oAt mar § 39 Fer
FT @A FW A #F W) §9qR F g7
§ Saaee s oft wemd § d @
Fear g fF 9T 3§ g v gl
FIA A WA 9T FTFE GHA T arAn
§ | EUTX AW & W FH F §F THIC Y
afqat #X 3@ gFX F1 FiE WK
gfevg § & gt o Fifom 7@ F a1g
IS T IF TR KT T AT AT THAT
1T T I TFHT FT FIGRT FY AT GHhalT
& | forsa, stgf A fremer @ g, A=
AT A F AT ¥ TH AEF § | 98
gt O fasra wfex 3 amm ¥ o 1 sfag
¥ QaT oar war g BF & 18sR |
Ao & 99 fas afeg 71 9 31
3% T 9 TF AEF qqamr 97 |
qaT FgT e & {5 ag faeg afedm
Y af § &9 a7 90 WL IGHT SHATS
3 Fre 9Y | 9 7% g wgi fafrar
FT T @T, SU I97 & agi [T THIT
F 1L AT A @ @Wr AT
AT TG TAT 927 F IF91 UFA
FT g g1 far v | wfea gfeqsy
F oA qq ¥ FET A9 FmEd
T, a9 ¥ TX A0, 7w fog awmg
Tfe, S HTIE TETHC B GEATH HET
RN § AR FWQ §, I gl TG
giFT mfeqa i fF 9= a8 war
fir 5 a5 faorr wife 8, smfeg gt
Tt qoT FCT B FAT A A0Ed A
AEAAE] B AT 934 § T I
e | T8> AT WA TATHE 7 AR
IqF g8 WH YT TEAEC F T qF
TaT g g fear | ¥fFw sud afewa
7g w8 fF 99 3 qoamg #39 & fad
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agf 9w € Y fvw R ¥ qgq 9w
QT T | gAR FTA F RIS HA
FTAT S AT §, ITRT AT FE TqT
qX @RI T AHT ST &, SPFT Faq o
TEe T § qg T T g ¢ 1 39
@ 5 3@ fa@ &, 9w 30 H, @
e A 9T @ SEH T@ FET A
o1 % fear @ § 1 @ Q&oy F St
FIA a1 AT W IIH ST T4 A7,
IUH GF g Taage” agr faar @ § 0
“greew”’ “fewea” wifg weg 4, SfFA
fordY @ #1 g T AFR qT fF
gH AT FGT AT 39 THIT I AT
et 21 & aIX & 15 90w
aEY a1 fI9S T ST 987 9
T ST o, AT 99 F g7 AF q1 ITH!
T frdt gl g & e fod gu
39 U F dgd 994 & o 9% 0 av
A9 @ fF 1 faw 47 9T 30 § ‘-
g’ FT S8 QT FX I FAT BT TA FT
fer mar & | 7 awaan § fF o= S
T THI TG AT KR ST 9 THR
s Fan, Cfeeasr” wer A afermy
q AT IIET AR F T TR F aga
I g g | 3 NHI 3 98
faame g fF AlSEr #1q7 & ot w0 Y
gAY QU F faar w@r § | 3@ fag &
w9 fafaeex agiea F1 aga w0 §
fe SR agg 9qUs F 9ra, 99 fF
T g9 AR 3 & fou sraasdar oAy
R T A F7 g ¥ fow
T B FraRaEHar ft, I FAT B Q7
FI H GITH A @7 § |

T & W & Foefy WY 1 | 9,
g QT g9 g T I & A-
Heq aga SATET ARIE § § AR TF A 0
g FX § | Afg g Fwar FeT AR
TEIRT FoF AT & ]G, A IAH Sy
TfenT #] Sy Ifewr faed §, 34 wef
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[ < =g
T g 3@ A & A 1 g a7t
I I AT §F TAGET I Ll R,
ST N gEgedr 99 ANl & § a8
EGET S W 9 a1 qATE T g
ST FE @ W AGH fAwar | T
ST St gATR 7@l faorg afex g Saat
fra § 3a9 99 99 AL F [ @
HilFdomagFa a)Ras
Sl T TET I AG F AT gy
TG Fgr T gFar & fFw gER @
T g7 AHC W@ T | T q A9
FI 3@T § I8 7T 94T § B 98 v
AT FT IAHT GOPT AR ITH qUI9
G A THR F y9y 4 fowd gqAr
FE @t <t 1 oF g ¥ g T
¥ I A FHAET T o7 IR qET
W grar a1 Jar & 44 ot freew
forar f fosm wf % To=a d= &Y
aut & qATS T oF | A9 Hoar |§ A
e {6 Tyl aga &1 Fe T THFR AT §
fomt Feeeie Gfew &, aga & @@ §
forrid sy AP § 5T aga & O &
fomet qars g3 g gt @ T ¢
A I ag F gEe gt fewer 9 §
T Yfera ET TG &Y TEF g |
afg gw 9FR 39 ¥ AW @Rl A
TG 9 Y Fgt At gw & oY & Afaw
¥gq % faeq & | S & #is fsm
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HIZAM T T &0 & FH ¥ 79 T/ a1
§ g & e shgws w30 {5 9w dfax
§ g5 wiqat 5@ . . &7 § S AR .
g AR TwET & A TEr S AE ey
Tifed, ¥fHa S Wt w7 39 FHR
& for ST e 3@ FT ARG (A TEAT |
qg 1T TEX g 6 S99 957 & SwazA
FT g, eg & 75 T@AAT § 6 Iq FAT
FT OSGH TEENT gAT & | TG T @
ST ST TFX T TF FAT Fa=T &
IH FFT F FPI B @A ¥ 97 ;R
YT § GIITLT FRT 9 FH BT HC
¥ g | & gwmar g a9 a9 -
frras forg 74 &1 o 787 F 4T Q@ &,
IR GIE Ge FIAT FLHA G |

5 P.M.

# fe uw I fafreeT @ #r
qaTE X1 § (i 3 fawr & & %
59 4 A1 T fRar & 1 § w9 AR
HiUT 9T JAT AGL AT HIT HIAT
A FE qAT FT § |
TrE VICE-CHAIRMAN (Szrr M. B.

JosHI): The House stands adjourned
till 11 AM. tomorrow.

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Wednesday, the 12th Feb-
ruary 1958. |



